109 Procurement of
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SHRI ANNASAHEB P, SHINDE: I have
said about the specific complaints that we
shall refer them to the State Government.

SHRI P. K. DEO: The Minister’s state-
ment is most misleading as there is no open
market in this country so far as procurement
of foodgrains is concerned. The Food Cor-
poration of India, a Government of India
undertaking, which was presided over till the
other day by a defeated Congress Minister,
has the full right of procurement of food-
grains in this country and, being a monopoly
concern, all the corollary evils of the mono-
poly system are there. Day in and day out
we get reports of nepotism, corruption, irre-
gular payments and harassment of the mill-
owners, purchaisng agents and cultivators,
creation of artificial barriers and discrimina-
tion in classification of cereals. For instance,
1 would like to point out that the Safri variety
of paddy is being procured as fine paddy in
Kalahandi at Rs. 5 less than the procurement
price prevailing in the adjoining Raipur Dis-
trict, Shri Vidya Charan Shukla’s constituency,
where it is procured as superfine paddy.
Taking into consideration all these factors,
is it not high time that we did away with these
artificial barriers, the food zones and the suf-
focating controls, so that there is free flow of
cereals throughout the country and the price
is decided by the universal law of demand and
supply and the cultivator gets the fruits of his
labour. Especially now when national frontiers
are shrinking and we have a common market
in Europe, why in a country like this should
we have these barriers, especially when the
foodgrains output in this country has reached
more than 106 million tonnes? So, I would
like to ask when there is going to be an end
to all these barriers, suffocating controls and
food zones.

SHR1 ANNASAHEB P. SHINDE: The
hon. Member is advocating the theory of free
trade. 1 do not blame him becausc it is his
party's view. The hon. Member made a number
of mis-statements. For instance, he said there
was no free trade. But he knows that on wheat
there is no ban whatsoever. Any privale
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persons can purchase any quantity of wheat
anywhere they like. The only thing is that in
the interest of the farmers we purchase at the
procurement price. The formers are likely
to get a higher price and they can sell it to
anybody. There is no restriction on the move-
ment of wheat or coarse grain except in the
rationed area of Calcutta and Howrah. In the
case of paddy there are such restrictions. This
was reviewed in the last Chief Minister’s con-
ference and on the basis of the consensus that
emerged in the Chief Ministers Conference the
Government of India decided to continue such
a ban. The present is not an appropriate time
to review the position. We shall review the
position in the coming September. The food
position is easy and there is no difficulty as
such. For rice this is not the right time to
review the position.

SHRI P. K. DEO: Regarding Safri
variety, why is there the price difference in the
adjoining districts?

SHRI ANNASAHEB P. SHINDE:
look into this.

1 shall

12.26 hrs,

RE: DISSOLUTION OF PUNJAB
ASSEMBLY

MR. SPEAKER: 1 have received a certain
motion under rule 377 about the dissolution of
the Punjab Asscmbly by Shri H. K. Singh,
Darbara Singh, Sat Pal Kapur and Shri Vayalar
Ravi. I have placed this as itcem 7. A. They
will get their turn when we take up that item.

ot wew fagrdt aone ;. (=rfaas):
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[#fr sewr fagrdr arrd]
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TR & ATAN IART GIFTHRAT AT | 56
T F e fraw 377 & e g1 fad
AT )
SHRI JYOTIRMOY BOSU (Diamond
Hazrbour): You may admit it as a short dura-

tion discussion under rule 193; it should be
done,

in

SHRI S. M. BANERJEE (Kanpur):
have no objection under 377,

We

If those persons whose names are there are
to be called, on behalf of my party we have a
right to cxpress our views on the correct jud-
ment of the Punjab Governor; for the first
time he has stopped horsetrading,.

SHRI JYOTIRMOY BOSU: He has not
taken any dictation from the Centre.

ot ;e fagrdt areat © srewe WEN-
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gn faw 377 & oA 98 AmHET IS
% faars & | AfFT o 3@ aTq w7 -
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aa &, faE aXF wSA F1 A @i
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IgF qIX H e 7 faer o
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oY ag 31 2, a1 ag 3% Agf g | gafay

# ardmT 79F g & A 7 fgw
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SHRI SEZHIYAN (Kumbakonam): 377
is only tu raise a point which is not a point of

order. This matter requires a regular discussion
and all the scetions of the House should get
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an opportunity to express their views. But
only those who. had given notice can raise the
point. This is a fit matter to be discussed by
the entire House. .

MR. SPEAKER: 1 think the proper step
will be to take it up when we discuss the pro-
clamation. But so far as short references are
concerned, [ will allow them (Interruption)

SHRI SEZHIYAN: We can have a dis-
cussion from 4 to 6 this afternoon.

MR. SPEAKER: But are all of you
agreed? (Interruption)

SOME HON.‘MEMBERS: Yes.
MR. SPEAKER: Order, order.

SOME HON, MEMBERS rose—

MR. SPEAKER: You gave notice. Do
you agree that we discuss it?

SHRI BUTA SINGH (Rupar): We have
no objection to the discussion. But let this be
taken up when it comes. (Interruption)

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFORMA-
TION AND BROADCASTING (SHRIMATI
INDIRA GANDHI): We have only just
received the report. We have not been able
to study it. 1 do not think now is the time to
discuss the matlcr.

SHRI JYOTIRMOY BOSU: Let the
House place its views.

MR. SPEAKER: Certain Mcmbers gave
certain motions under rule 377. Objection is
taken that the scope of rule 377 is very limited.
What is anything here which is not a point of
order? I have to look into it. Anything can be
anything which is not a point of order. This
is what it means. Anything which is not a
point of order is anything, can be anything,
which is not a point of order.

SHRI P1L.OO MODY (Godhara_}: Pro-
vided we know what a point of order 1s.

MR. SPEAKER: Provided that — Shri
Piloo Mody is not conlused over it. Do not
do it. Well, as the Prime Minisier says, they
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have just received the report and I would not
take it up today, unless I am sure about the .
position on the other side.

12.32 hrs,

RE: RELIEF CONSIGNMENTS FOR
EVACUEES FROM BANGLA DESH

MR. SPEAKER: Dr. Ranen Sen wanted
to make a point on the clearance of material
at the Dum Dum airport. The Minister gave
a reply the other day that everything was
cleared. They brought certain newspapers
and tried to introduce the subject in another
discussion. I asked them not to proceed with
it further but they might ask about it on Mon-
day, say, for a minute. Now, Dr. Ranen Sen.

DR. RANEN SEN (Barasat): Sir, the
other day, in reply to points raised by Shri
Indrajit Gupta and myself, Dr. Karan Singh,
on behalf of the Government of India, said
that the stocks for relief lying in the Dum Dum
airport have all but one consignment been
cleareu. Next day, the Calcutta Daily Hindus-
tan Standard refuted the statement. The Amrita
Bazar Patrika and the Delhi Statesman came
out with a report that OXFAM, the British
relief agency, has cabled to their London office
not to send any more materials as there are
not properly cleared up. It is further reported
that certain States who agreed to take refugees
now are declining to take them in.

I request the Government to let us know
what is the latest position in regard to the
clearance of stocks and what is the agency
responsible for clearing and distributing all
the material sent from abroad to camp sites.

Secondly, what is the latest position in
regard to the dispersal of evacuees.

it wew fagndt At () -
Heqe wERy, WR Iy ¥ fragT s E,
#Fow o AR TWT {T AT FFC
# fawaar ax 9= ¢ & fag, . .

MR. SPEAKER: The budget demands
arc coming up for discussion,

JYOTIRMOY BOSU (Diamond
After the Minister had replied,

SHRI
Harbour):
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I have given notice, and your assistant was
good enough to come and tell me that it shodld
be included in the budget. The subject is im-
portant, and the discussion on the Demands
of the Civil Aviation and Tourism Ministry,
will come after a very long time. It is a very
important issue. The Chairman of Air India
has issued a statement that there is a loss to
the public exchequer to the tune of Rs. 8.5
crores. I gave notice in writing. (Interruption)
The] budget demands would not come up
for discussion before a fortnight.

ot wew fagidt awdat:  srew
qgled, AR WA q@ AT TG0 AN
fragw feor o 5 fa w=it @@ @
a<T # Fgr f fow it qe 3 7Y @
g 7% T 7Y 739 fou 9 9% R
T a3 A FEARr AT a1 afe
FYE FEATET T F A1 Y & | A faeeit
¥ TV THed (9T & | TH ATHA I I
#r fawear X w9 #FW HGT 7. . .
(sraam) o o fede w@F WX O%
IO, T a9 aF A W1 9@ gT A
]| a5 ?

MR. SPEAKER: 1 have not allowed it.

DR. RANEN SEN: Let there be some
repl){ to my question.

MR. SPEAKER: That would go to the
minister and he will answer it. All the demands
are coming up for discussion. When there is
a debate anticipated, nothing can be allowed.
You are bound by the rules.

DR. RANEN SEN: The Health Minister
is here. He can answer.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPA-
DHYAYA): Perhaps Dr. Karan Singh
would have been in a bettcr position to answer
it. But so far as I am concerned, 1 had been
there just yesterday. Except two items-—some
dry fish from Norway and some other small
consignment of medicine are lying there for
customs reasons—all other items have been
cleared. This is the information about the
position ycsterday morning. (Inrerruptions).



